
TI-IE INLAND WATERWAYS AUTHORlTY OF INDIA 
(AMENDMENT) ACT, 200 1 

No. 40 or: 200 1 

,411 Act furtlrcr to anlend the Inland Waterways Autllority or India Act, 1985. 

BE it cnactcd by Parliament in the Fifty-second Year of llic Republic of India as 
fr)llows:- 

1 

short titk md 1. (I) This Act may be called the ldand Waterways Authority of Itrdia (Anlendmelit) I 

commence- 
stent. 

Act, 200 I. 

(2) It shall come into force on such date as tlic Cenlral Government may, by notifica- 
tion in the Official Gazette, appoint. I 

I 
Amendmenl 2. In tlic Inlancl Waterways Autl~orily of India Act, I985 (hereinafter referred to as 82 or IYRS, I 

section 3. tlic principal Act), in section 3. fw sub-seclion (3), tlic following sub-section sliall bc sub- I 

stituted, nanicly:- I 

"(3) '11e Authority shall consist of die following mcmbers, namely:- 

( i t )  a Chaimian; 

(b) a Vicc-Chairman; 

( c )  not more than direc full-tinic acnibcrs; and 

((1) a6i1 more tlian Ilircc part-lin~e iiiel~rbers, 

to he nppointerl hy tile Centlsal Govcrnlncnt :ry notification in {lic Oficial Gazette.". 
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3. After section 4 of tlic principal Act, thc following section shall be inserted, 
namely:- 

"4A. A person shall be disqualified for being appointed as a member, if he- 

(a) has been convicted and scntcnccd io imprisonment for an offence 
wliicli, in the opinion of the Central Government, involves moral turpitude; or 

(6) is arl undischarged insolvent; or 

(c) is of unsound mind and stands so declared by a competent wurt; or 

(4 has heen removcd or dismisscd fro111 the service of the Government 
or a company owned or controlled by tlie Goternmcnt; or 

(e) has, in thc opinion of the Central Gover~niient such financial or other 
intcrcst in thc Authority as is likely to affect prejudicially the discharge by him 
of his functions as a member.". 

4. Aftcr scction 5 of thc principal Act, the following section shall be inserted, 
~inmcly:- 

Insertion o l  
ncw section 
4A. 

I)isq~rlifico- 
tiolls lor 
appintlllenl as 
nle~llbcr. 

lnsrrlion 01 
new scctinn SA. 

>I 

"5A. (I) Thc Authority shall meet at such doles and placcs and shall obscrve Mceti"k!s. 

such rules of proccdure in regard to thc transaction of business at its meetings, including 
thc quoruln tlicrcat, as may bc providcd by rcgulations. 

(2) The Chairnian or in his absencc, the Vice-Chairman, or in thc absence of 
both, such othcr membcr as is chosen by tlie nicnibcrs present at thc meeting of the 
Autliority shall priside at thc mecting. 

(3) All questiotts wliicli come up beforc any meeting of the Authority shall be 
decided by a majority of votes of the members present and voting, and in the event of 
an equality of votes, the Chairman or in his abscrrce,, the Vice-Cliairman, or in the 
abscnce of both, the person prcsiding, shall have and cxcrcise a sccond or casting 
vote.". 

5. In scction 14 ot the principal Act, in sub-section (I), after clausc 0). tlie following A"wndment or 

clause shall be inscrted, namely:- saclion 14. 

"(k) enter into joint vcntures concerning inland shipping by way of equity 
participation.". 

6. After scction 18 of t l~c  principal Act, thc following section shall be inserted, Inwrtio1l or 
nvtv sectir~n 

natncly :- I8A.  

"1 8A. The Authority may, in sucli manner nnd subject to such tcrnis and Borrowing 

conditions as n:ay be dctcrmined by rcgulalions, barrow money from any source by vwev Autl~ority. Ihe 
thc issue of bonds, dcbentures or other instrulncnts as it may think fit for discharge of 
all or ally of its function; under the Act.". 

7. In scction 35 of the principal Act in sub-scction (2). aftcr clause 0, thc following A~nrndrncnt o l  

clauscs shall be inscrted, namely:- scction 35. 

"(k) the lcrnis and co~iditions for issue of bonds. dcbentures or other instruments; 
--> 

(0 tlie lime, placc and thc rules of proccdure v ~ i d  rcgard to tlie transaction of 
business at its meetings including the quorum undcr s u b ~ t i o n  (I) of section 5A.". ,' 



Powers of 
Ihe Aulho- 
rity. 
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Provided further that whether an appeal is rejected or accepted, reasons for such 
rejection or acceptance shall be given in the order. 

(4) The Autllority shall make an endeavour to pronounce its order in writjng 
within six months of the receipt of the appeal. 

(5) A copy of every order made under sub-section (3) shall be sent to the 
appellant and to the assessing authority. 

22. (1) The Authority sliall have the same powers as are vested in a court under 
the Code of Civil Procedure, 1908, while trying a suit in respect of the following 5 of 1908. 

matters, namely:- 

(a) enforcing the attendance of any person. examining him on oath o r  
affirmation; 

(b) compelling the production of accounts and documents; 

(c) issuing commission for the examination of witnesses; 

(d the reception of evidence on affidavits; 

(el any other matter which may be prescribed. 

Procedure 
of Autho- 
rity. 

Authority 
for Advance 
Rulings to 
funct io~ as 
Authority 
under this 
Act. 

(2) On anti from the date of the constitution o f  the Authority in accordance with 
the provisions of section 19 of this Act, the prvceedings pending with the Authority 
for Advance Rulirlgs shall stand transferre'd to the Authority constituted under that 
sectiv~l frotn the stage at which such proceedings stood before the date of constitution 
of the said Authority. 

Transfer of 
pending 
proceed- 
ings. 

Applicability 
of order 
passed. . a  

(2) Every proceeding before the Authority sl~all be deemed to be a judicial 
proceeding within the meaning of sections 193 and 228 of the Indian Penal Code and 45 of 1860. 
the Authority shall be deemed to be a civil court for the purposes of section 195 and 
thapter XXVl of the Code of Criminal Procedure, 1973. 2 of 1974. 

23, The Ar~thority shall, subject to the provisions of this Chapter. have power to 
regulate its own procedure in all matters arising out of the exercise of powers under 
this Act. 

24. (1) Notwithstanding anything contained in any other law for the time being 
in force and in section 19 of this Act. the Authority for Advance Rulings constituted 
under section 245-0 of tlle Income-tax Act, 1961 shall be nvlified by the Central 43 of ,961. 
Government in the Official Gazette, with such modifications as  may be necessary, to 
make i t s c o ~ ~ ~ o s i t i o n  in conformity with section 19 of this Act, as the Authority under 
this Act till such tinle an Authority is constituted under that section. 

25. On and from llle da le  when the Authority is constituted unde r  
section 19, every appeal arising out of  the provisions contained in this Chaplet- 

(i) which is pending immediately before the constitution of such AutHbrity 
before the appellate authoiity corlstituted under the general sales tax law of a 
State or  of the Union territory, as the case may be; or 

(ii) which would have been required to be taken before such appellate 
Authority, 

t 

shall stand transferred to such Authority on the date on which it is established. 

26. An orderbassed by the Authority under this Chapter shall be binding on the 
assessing authorities and other authorities created by or under any law relating to 
general sales tax, in force for the time being in any State or Union territory.'. 


